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PROF. MADHU DANDAVATE (Ra-
japur): Provided it is not dropped. 

MR. SPEAKER: It will never be 
dropped. It No. 7 is taken up at 5 
that one hour. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K. RA-
GHU RAMAIAH): May I take it that 
the second discussion fixed for today 
is postponed? 

MR SPEAKER: The discussion on 
the IA lockout is postponed to 5 p.m. 
today. The other discussion is post-
poned to another day 

12.07 hrs. 

MATTER UNDER RULE 377 

FAILURE OF GOVERNMENT TO PRESENT 
ADMINISTRATIVE REPORT OF THE lV!iRTP 

COMMISSION FOR 1972 

PROF. MAD HU DANDAVATE 
(Rajapur): Mr. Speaker, with your 
permission, I am raisine; an important 
issue under rule 377 

The House may recall that that on 
15 May 1973 I had sought. the ~~
mission of the House to raise a pnv1-
lege issue against the Minister of 
Company Affairs for the failure of 
Government to present all the reports 
of the Monopolies and Restrictive 
Trade Practices Commission as re-
quired by the mandatory provisions of 
S. 62 of the MRTP Act, 1969. When 
I raised that issue, I had also placed 
before you the categorical wording of 
the section which said : 

"The Central Government shall 
caused to be laid before both Houses 
of Parliament an annaal report nnd 
every report which may be sub-
mitted to it by the Commission from 
time to time pertaining to the exe-
cution of provisions of the Act." 

Since thewe reports were not 1111brnit-
ted to us, I sought' J'OUr oermlssion 

to raise the privilege issue. On that 
occasion, the hon. Minister told us. 
after consulting legal opinion from 
the Attorney-General that even the 
Attorney-General had told them that 
Government had violated the provi-
sions of the Act. 

Therefore, in this Hause, an un-
qualified apology was offered by the 
Minister of Company Affairs for the 
failure of the Government to present 
the MRTP report. Since my only 
object was to ensure that in the future 
these reports will come to the House. 
I did not insist on the privilege issue, 
and the issue was dropped on the 
categorical assurance by the Minister 
that in the future all the reoorts will 
be presented before both the Houses. 

Again, we find today that the ad-
ministrative rePort of the MRTP Com-
mission for the year 1972 has already 
been submitted by the Commission to 
the Government but that the Govern-
ment has slept over the report and 
the report has still not been presented 
to both the House. In addition to the 
administrative reoort for 1972 there are 
a number of reports in individual 
cases which are of a very important 
character and which are related to 
the policy matters· regardine; mono-
polies in this country, Even those 
reports have not come before the 
House. If this is so, the unqualified 
apology of the Minister given on the 
15th May, 1973 becomes meaningless-
Therefore, I would seek your protec-
tion to intervene in the matter, pull 
up the Government anil reprfm9nd 
the Minister concerned that in the 
future this is not going to be tolerated. 

I may point out in the end that if 
these reports were not to come before 
us, there might be difficulties. Con-
crete cases are there, as in the case 
of the Hindustan Lever, where the 
policies regarding monopolies were 
sought to be violated by the recom-
mendations of the MRTP Commis-
sion, and had they not been placed 
before the House, they would not 
have come before the House, and there -
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would not have been any discussion. 
Therefore, it is very likely that all 
these individual reports have been 
kept away from Parliament because 
probably there might be violations of 
policy. Therefor<:>, I request you to 
ask the Minister to make a categorical 
statement and let us know the posi-
tion why these reports, administrative 
as well as individual, have not been 
placed before Parliament. 

SHRI N. K. SANGH! (Jalore): I 
h:1ve also sent a notice under rule 
377. 

MR. SPEAKER: Anyway, I have 
already given my observations on tlus 
point a number of times. He will 
personally look into it again. 

PROF. MADHU DANDAVATE: He 
is present in the House. 

SHRI INDRAJIT GUPTA (Ali· 
rorc): We would like to know why 
th c reports are not heing laid before 
the House. 

"" "'! ~ ( aj"<f;r) : ~ 
ll""Q:Ri:f, +fu cm:;:c mili ~ ~ 1 
i!f<:<ii 'f>lft!!R 'f'T l'fllf<n 'ITT lliIT -:oor 
:in, ~ ~r 'llr s- s f"lli l!fi" 'q"h: mi:i- ii" 
lf."i1l° l!TT f<r. ~ l'l"'llT if> m11'f 
'1' WT ~i'l: 'f<'f'1" g"il"T ~.~if> <lTG" ii'<ff ii° 
;rrtr irrm l!"fr 1 fq-l§;f ""~ .,iii" it 
lf tli"or ~<r ii" 'ifr lfl'lir ~r l!"fr 1 
'q"i[f~ i:-li!,~ll~P!'~,({~ ~? 

'q"fq" ~ ~ ~ ~~nm:it ~ 
l'fllf<if ~. ~., oil ~ 'f'fi" f~ ~ 
l'fllf<'IT <l"fTlIT ;;i-nm I ~ G'flT ~t tfll"T 

~t G'iiT ~t tf!IT' '1'frn G'flT ~t tf!IT' 1 0 0 
GCliT ~t tfll"T' f~ t ;jfif .,, >gj"'lmf 

~t tfll"T ITT P1IT 'll'l<IT'f ii" ~ 'if'li 
"if<'IT!ITl!TT,~ifmtl'llT ~'if'li ~ 

~ 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY APTAIRS 
(SHRI H. R. GOKHALE): It is no 

doubt true that after the legal posi-
tion was clarified, I did come and 
make a statement in this House say. 
ing that there was an obligation on 
the Government to place the reports 
of the Commission before the two 
Houses of Parliament, and at that 
time, I said that if we were guilty of 
anything, we are se>rry. But the 
position is, in the past this was not 
done because there was a backlog of 
a number of years where the reports 
have not been placed. But, after I 
gave the assuranc'3,--although I got 
notice of thi' matter being raised to-
day only just now I do not have the 
figures--quite a number of reports 
have already been placed on 
the Table of the Hou,e. After I gave 
the assurance, seven or eight other 
reports which are being cyclostyled 
and are being orepared for being 
placed on the Table of the House will 
be placed on the Taule of the Rous~ 
on Tuesday, next week. 

So far as the administrative report 
is concerned, to which the hon. Mem-
ber specifically referred, it is a bigger 
report and it is in the press. It will 
be placed before the House in the 
current session of Parlir.ment. There 
is no intention to keep back any re-
port from the House. That was the 
assurance given by me: because of the 
backlog which had accumulated over 
the years, as and when the reports 
are got ready, we place them before 
the House, and we will do so as quick 
ly as possible. 

PROF. MADHU DANDAVATE: Are 
you satisfied, Sir? We would like to 
know from you whether you are satis-
fied with the explanation. 

MR. SPEAKER: When once I have 
made my observation and since then 
the matter is already being expedited, 
what else do you want? Do you want 
that every day I should come with 
th\s observation? 

,.ft "" ~ ~ "'61" ~ f<J; m<r 
~m'il"'li~ 
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12.16 hrs. 

PRESS COUNCIL (AMENDMENT) 
BILL-contd. 

SHRI P. G. MAVALANKAR 
(Alunedabad): I was sayiiijr )llllsterdaY 
that the hon. MinistBr, Shrl Guiral 
thought that this Bill was a simple 
measure and that it did not merit 
much further discussion. The entire 
debate that has gone on has shown 
that a number of important and serious 
implications of the functioning of the 
Press Council and the lar11er concept 
of the freedom of the Press in this 
country are involved. I was some-
what surprised when the hon. Minister 
said: "Unfortunately there was some 
criticism about the aP"POintment of the 
nominating committee about the mem-
bers of the committee themselves." I 
do not think that the criticism that 
was levelled against the appointments 
was in any way a reflection on the 
three distinguished citizens of our Re-
public: the Chief Justice, the Chair-
man of the Council of States and you, 
Mr. Speaker. But if we say that 
because a particular Individual was 
being criticised In the newsPaPP.rs. 
therefore suddenly you change the 

whole system-is it right for us to 
accept that? We have a free an:i in-
dependent Press. It. cannot be a res-
pecter of some individuals and there-
fore would not criticise some indivi-
duals when those individuals are in-
volved in the performance of their 
duties. For the benefit of my friend, 
the Hon. Minister, and of the House, 
I shall quote a pa~a from the Fore-
ward to a book, edited by Vivian 
Brodzky and entitled "Fleet Street-
The inside story of journalism," by the 
Duke of Edinburgh. The Duke says 
there: 

"Exasperating as sometimes 
found the newspapers-and I do not 
think I am alone in that-our society 
would be less diverse and much 
poorer without the great range of 
papers and periodicals which we are 
still lucky enough to enjoy in this 
country. Genuine democrac.v can 
only flourish if it is exPosed to the 
scrutiny of a free and uncensored 
Press.'' 

You will see that it is within the 
legitimate rights of a free end indepen-
'\lent Press to criticise the actions of 
any individual howsoever high placed 
he might be. The three 11entJ.emen of 
this Committee are important officers, 
holding very dignified positions in the 
'lemocratic set-up. It they did some-
thing which is part of their function 
as members of the Commlttee, their 
actltos are liable to criticism. That 
being so, the point to consider is whe-
ther such high offices shOuld be brought 
into public debate and public contro-
versy. 

How is it that the Govemment did 
not think about this point at that 
time? Did they not envisage this pos-
sibility? Inevitably to some extent 
their actions will also be criticised. I 
should have thought that if criticism 
was fair, it should have been accepted. 
Anyway it is no use crying over spilt 
milk. The Minister tells us that the 
three gentlemen had resigned and the 
nominating committee is not fUnctlon-
ing; that. the term of otnce Of the Press 


